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OPEN CQURT
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
SITTING AT NAINITAL

Dated: Nainital, the 1llth day of June, 2001
Coram: Hon'ble Mr. o. Dayal, AM,

Hon'ble Mr. Rafiq Uddin, J.M.

ORIGINAL APPLICATICN NCU. 1008 OF 2000

ant. Chanchal Gumber,

wife of ohri R K. Gumber, -

At present working as

Trained Graduate Teacher (Bio),
Kendriya Vidyalaya, New Tehri Town,
vistrict Tehri Garhwal.

s

. Applicant
(By Advocate: sri HRajendra uobhal)

Versus

l. Union of India, through secretary,

Ministry of Human nesoubnce and uUevelopment,
New Delhi.

2. Assistant Commissioner,
Kendriya Vidyalaya sangthan,
Hatibarkala, Dehradun.

3. uJeputy Commissioner, (Adninistrative),
Kendriya Vidyalaya <angthan,
New Delhi.

Respondents

(By advocate: . oriiN.P.-singh)

OR BER (ORAL)
(By Hon'ble Mr. 5. Dayal, AM.)

This application has been filed for a
direction to the Respondent No.2 to modify the

Porder dated 28.8.2000, transferring the applicant
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from Kendriya Vidyalaya New Tehri Town, Ristrict
Garhwal to Kendriya Vidyalaya Uttarkashi instead
of Kendriya Vidyalaya Muzaffar Nagar. & direction
has also been sought that the applicant be allowed
to function as a Trained Graduate Teacher (Bjo) in
Kendriya Vidyalaya New Tehri Town, vistrict Tehri
Garhwal. The applicant has filed a representation
dated 7=9-2000, in whichghe has mentioned certain
personal difficulties. she has prayed that she
should be appointed'to the vacant post of T.G. T.
(Bio) created in Kendriya Vidyalaya Uttarkashi.

2. The learned counsel for the gpplicant

is not in a position to state as to whether the
applicant has complied with the order of transfer
or is still waiting for consideration of her

representation dated 7-9~2000.

3 It is also noticed that the representation
dated 7-9-2000 has been addressed to assistant Registrar
Dehradun, while Respondent No.2 is assistant CommiSsioner

Kendriya Vidyelaya sangathan, uJehradun.

4. #e, therefore, consider it appropriate in
the interest of justice to pemit the applicant, if
the applicant has not yet carried out the order of
transfer to represent to the Bespondent No.2within

a period of one month from today, stating difficulties
and ReSpondent No.2 shall decide the representation
within further four weeks' time after receipt of

the representation.
There shall be no order as to costs.
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JUDICIAL MBMBER MEMBER (&)

Nath/




